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So far as democracy is concemed, a 
single party forms the Government, but in 
the present Government, 3-4 political parties 
have joined together to strengthen the 
democracy in our country and I would be 
happy if this spirit of cooperation among 
them lasts long. 

[Eng/ish] 

MA. CHAIRMAN: You may continue 
next time. 

18.01 hrs. 

HALF-AN-HOUR DISCUSSION 

Commercialisation in Education 

[English] 

MA. CHAIRMAN: We shall now take up 
Half-an-Hour Discussion on the points aris-
ing out of the answer given on 26 March, 
1990 to starred question No 189 regarding 
commercialisation in education. Shri Y.S. 
Mahajan. 

SHRI Y.S. UAHAJAN (Jalgaon) : Mr. 
Chairman, Sir, there has been atremendous 
expansion of educational facilities during the 
last forty years. We have tded to reach all 
sections of society down to the weakest, 
those living in the hilly areas and under 
various social difficulties. The number of 
primary schools had increased from 2.10 
lakhs in 1950-51 to 5.29 lakhs in 19B6-B7. 
The number of boys had increased from 
16.56 million to 75.29 million and the number 
of girls had from 5.29 million to 51 million by 
1986-87. 

Similar achievements are to our credit 
in the field 01 secondary and higher educa-
tion. 

The totafenrofment in Univers~ies and 

colleges is now about 40 lakhs of students. 
both male and female. We can boast that we 
have the third largest group of scientists and 
technologists in the world. Our scientists 
and technologists have distinguished them-
selves in the whole world. This picture as 
many bright spots, but it has some dark 
patches. It is with a view to focus attention on 
the dark patches, that I have requested 10r 
this Half-an-Hour discussion on commer-
cialisation of education. 

Because of the phenomenal growth of 
population, educational facilities, inspite of 
tremendous expansion, have fallen short of 
demand at all levels of education. To secure 
admission in primary schools, parents have 
to pay extra fees, we can call 'capitation 
fees'. Every year parents can be seen 
running about for chits from influential per-
sons and emptying thelf pockets for getting 
admission in primary schools. This question 
of admission has become so difficult that in 
the case of institutions of higher education, 
especially in the field of engineering and 
medicine, the capitation fees have reached 
the level of two and even there lakhs of 
rupees. To take advantage of this situation 
many new private institutions have cropped 
up. Usually they do not possess adequate 
facilities in the form of classrooms, laborato-
ries, equipments and libraries. In their anxi· 
ety to show good results, they resort to 
malpractices such as conniving at copying at 
examinations, allowing teachers to run pri-
vatecoaching classes, manipulation of marks 
in university examinations and even chang-
ing the rules and regulations of the Univer-
sitytoboosttheirexamination results. Teach-
ers who undertake private tuitions, often 
show favours to students at the time of 
examinations. All these practices have 
reduced education to a farce. Though there 
are some good institutions. and many good 
teachers, by and large our education system 
has been reduced to a farce. Many college 
teachers, whose salaries are now at such a 
level that they can be regarded as an affluent 
section of the community, have turned pri-
vatetuition into a regular industry. The evil of 
copying should be put down with a heavy 
hand as is done in Maharashtra. I wHit8it my 
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personal experience. I was attendtng a func-
tion in a viUage. And the District Collector 
wanted to see us. On the way, he saw three 
examination centres of 12th standard and at 
each place "'9 saw hundreds of parents 
around the building throwing pieces of paper 
the to help their boys and girls inside the 
school. 50 he came to me and reported the 
matter. Next year fortunately, the Govern-
ment of Maharashtra passed a law saying 
that copying is a cognisible offence and that 
the police should be located in schools and 
colleges. ~ they catch any student copying 
he is debarred there itseH or sent to jail. 
These steps have been taken very vigourosly 
during the last two years and 8:s a result 
thousands of students have been caught 
and debarred from further examinations for 
a couple of years or even sentto jail. I hope, 
such serious steps would be taken in all the 
states to c;ave our younger generation from 
rum. 

The evil of capitation fee and the com-
mercialisation which It has led to. can be 
avoided ij the Central and State Govern-
ments start a suffiCient number of these 
Institutions and provide facilities for young 
men and women who are capable and aspire 
to become doctors and engineers. The diffi-
culty arises because medical and engineer-
ing colleges are few in number. The private 
agencies whICh run engineenng or medical 
colleges, make a lot of money but do not 
provide enough facimies. There are so many 
colleges where equipment is of poor quality. 
Still they run colleges, make money our of ~ 
and ruin the younger generatIOns. The 
bridges built by such engineers will tall, the 
building constructed by them will comedown. 
In this way, we are facing a very dangerous 
situation. , hope, the Government will under-
take a systematic programme for expansion 
of facilities. It should not hesitate to raise the 
fees in these and other facult ies such as arts, 
commerce and science. For the last 20 to 30 
ye-ars the prices of all things have gone up 
'500 per cent but the fees that the students 
pay have remained the same. TheGovem-
ments are afraid of rai$ing the fees because 
they feet the people would go against them. 
Why should education be cheap when eve-

rything has become so dear? Everybody will 
. agree that the Government ;s short of funds. 
Even our plans are financed by borrowing up 
to 90 per cent. When the Government is so 
short of funds, why should they not charge a 
reasonable fee and exempt poor people and 
provide them with scholarships. This is the 
mistake which all the governments in the 
country have committed. They should raise 
the fees. It will help them to provide better 
facilities in all the faculties and improve the 
standards of teaching. 

The national policy on education of 1986 
had has proposed that the main emphasis 
would be on the consolidation and expan-
sion of facilities in existing institutions. I say 
that this has not been done. Unless it is 
done, it will not be possible to arrest the 
deterioration which is taking place at an 
accelrated rate. The falling standards are a 
calamity which, will ruin the younger genera-
tions. lJnless our democracy wakes up to it 
and takes vigorous steps, I am afraid, noth-
ing would save us. I am sure about this. As 
an educationist, I believe in education. tt is 
the foundation of our socia-economic struc-
ture and of our political advancement. Un-
less we wake up in time disaster will be over 
us. 

MR. CHAIRMAN: 5hri Chhedi Paswan. 

SHRI HARISH RAWAT (Almora): First 
the Minister should reply to him, Sir. 

MR. CHAIRMAN: No, we have changed 
the procedure. First all the questions will be 
asked and then finaUy the Minister will reply. 

[ Translation] 

SHRI CHHEDI PASWAN (Sasaram) : 
Mr. Chairman, Sir, I would like to present my 
views on our education system. If the Gov-
ernment does not take immediate action to 
reform the education system, we will be 
heading-towards chaos. In fact, basically our 
concept of education is wrong. Now-a-days, 
only the person who obtains degree after 
studies is considered to be educated, 
whereas the real aim of education should be 
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character-building. Our education system 
should be such which could remove social 
and economic unequalities prevailing in our 
society and provide more and more job 
opportunities. Our education system was 
evolved by the Britishers during the days 01 
East India Company. In order to run its 
business, that Company was in need of 
those natives who could acquire working 
knowledge of English language. We are stiR 
continuing with the same old education 
system which was started by Lord Macaulay 
with little changes every now and then. We 
did not feel any urgency to reform our educa-
tion system even after forty years of inde-
pendence so that it could fulfil the require-
ments of our society. 

Even today, educatIOn is not availabte 
to every citizen of the reuntry. The condition 
in villages IS very pitiable. More than three 
lakh villages stili do not have any school or if 
at all they have any school there, the educa-
tIonal facilities fall short of demand. I would 
like to request the hon. Mimster to take steps 
to bring about necessary reforms in our 
educatIOn system. especially in villages. The 
example of education system in Bihar is 
before us. the teachers in that State show 
more incilination to accept postings in nearby 
areas only. so that they can look after their 
ancestral farming or any other business. 
Therefore. I urge the Govemment that if it 
really intends to improve the standard of 
education, the only way is to frame rules 
under which all the teacher trom first to the 
tenth standard should be subject to inter-
district transfers. 

The number of iHiterates was very large 
at the time of independence. Therefore, 
keeping this point in view, it was provided in 
Article 45 of the Constitution that target of 
providing compulsory and free primary edu-
cation to aI '* chldren till the age ~ four-
t8en years would be achieved within a period 
of ten years. But unfortunately, we have 
failed to achieve this tatgel even alter more 
than forty years of independence. 

Today. we can see the sign boards of 
various public schoots in every nook and 
comer of our country and craze among the 
people for these schools is growing day after 
day. I understand that we can not refrain the 
publiclrom being atracted totheS8 so-caned 
public schools, but at the same time. we 
must make efforts to put a check on the 
commercial attitude of these schools and 
tum these into proper educational institu-
tions in the real sense which may cater to the 
interests of the society as well as the nation, 
FIrSt 01 all, we should set some bask: stan-
dards and frame rules and regulations. 
observance of which should be made legally 
compulsory in running these institutions. It is 
totally unjustified to expect the students 
coming from rural background to compete 
with the convent-educated students in Bihar 
Pubfic Service Examinations and be suc-
cessfut. It appears as if a rickshaw pulling 
horse is made to run in a race with a horse 
from the Rashtrapti Bhawan. This way, we 
are expecting something impossible from 
those students. 

I received my education at Patna Uni-
versity where the total strength of pr~essors 
touches the figure of fIVe to ten thousand. 
But ironically, out of them only three profes-
sors belong to the Scheduled Castes. On 
one hand, special favour is shown to the 
students hailing from general category by 
increasing the marks secured by them 
whereas on the other hand, at the time of 
offering appointment to professors belong-
ing to scheduled castes. a condition is Jaid 
down that only those candidates will be 
considered eligible for appointment, who 
have secured more than 55 per cent marks. 

I do not think that. in these circum-
stances the people belonging to scheduled 
castes and scheduIedtriJes would be ablate 
compete with the people of higher caste and 
those who have received higher education. 
Therefore, this basis (of 55% marks in P .G.) 
should be done away with considering the 
smal number of professors belonging to the 
scheduled castes and scheduled trhts which 
also needs 10 be looked into. 
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Mr. Chairman, Sir, while concluding my 
speech, I would like to state that the chA-
dren's education is trapped in the labyrin-
thine mess of public school business. If this 
situation is nofTemedied in time, the coming 
generation would be educated only in name 
and would be miles away from the real 
education. I would like to request the Gov-
ernment not to allow the opening of pu~ 
schools anymore and if they are allowed to 
be opened, they must be made to follow 
certain rules and regulating which may be 
laid down for them. The pres~nt public 
sthools should be closed. 

Wtththesewords,lcondudemyspeech. 

[Eng/ish] 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Mr. Chairman, Sir. the matter that has 
come up today is extremely serious. in the 
sense that it deals with a very fundamental 
question of the day oommercialisation of 
education. In fad, it IS said often quite 
seriously that education is the best busi-
ness-going today. essentially because with 
very little investment. substantial income 
without much botheration, is possible. Sir, 
the han. Minister while replying to the Ques-
tion No. 189 on the 26th of March 1990, had 
said that under the U.G.C. Act as weH as All 
India Council on Technical Education Act, 
they would ensure that capitation lee would 
be removed and had also given us hope that 
in the medical arena, the New Medical Council 
Amendment Bill of 1987 which was brought 
and then referred to the Joint Select Commit-
tee -I think the Joint Select Committee must 
be now coming before the House with the 
Bill, it may not be the same Bill would be 
taking into consideration of the recommen-
dations of the Joint Select Committee. But 
the issue is not so simple. Rightly the hon. 
Minister pointed out to Article 30 of the 
Consthution of India which in itseM sounds as 
if that all minorities whether based on relig-
ion or language, have absolute right, no! only 
to establish but also to administer the educa-
tional institutions. The Supreme Court. way 
bad( to 1980, in a case reported in AIIlncfaa 
Reporter, 1980, Supreme Court 1042, had 

in Education 
categorically held that though the words may 
itseH look absolute, but the power is abs0-
lute. The fact is reasonable reStriction must 
be read into it and I am sure the Minister 
would agree with me that de-a>mmerciaflSa-
tion of education is a reasonable restriction 
and there is nothing unreasonable about it. 
But while saying this, I do realise that one 
cannot, with our scarce resources, espe-
cially in the fields of education and human 
resource development. really finance all 
private educational intitutions in, totality. 
There must be a method by which normal 
public finances and State finances can join 
hands together to ensure that th~y provide 
education. But ~ should not be bringing into 
existence a value system which would be 
most damaging for a country which has a 
civilisation which goes into thousands of 
years and that system would be that money 
is all that matter. Such materialism has not 
fortunately yet entered deep down to its 
making swift progress. We can see the next 
generation looking at money with avarice, 
money becoming important and not just 
mainly important but very important. We 
have seen many a child who belong to rich 
family find it easy to get technical education. 
American education, because they can af-
ford to pay the capitation fees which are not 
coined as capitation fees but invariably as 
building fees or donations, et~. There is 
many a way to avoid the law rather than 
evade the law and they do it with tremendous 
dexterity. 

The unfortunate situation is that the rich 
family's son who has done very badly man-
aged to get his place for tech nical and medical 
education while the one who belongs to a 
middle class family or a lower middle class 
family or a poor family may have done very 
well. but just because he somehow did not 
manage to get in one of the reserved catego-
ries, he did not manage to make that little one 
per cent more which he requires to get into 
the merit basis, he finds himseH sitting on the 
street and his own classmate who got easily 
20 per cent to 30 per cent less than him has 
got into technical education or medical edu-
cation or other educationaf facilities. This a 
misfortune which .will bring a completely 
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wrong pattern. 

Sir, you have promised or rather gone on 
record to say at the end of your answer that 
" could assure the Member that the policy of 
the Government is categorical' -you said ~ 
in very strong terms: We are opposed to 
commercialisation of education'. If you are 
opposed, I think it is time that it is not enough 
to say these words, but we want to see it in 
action. 

Sir, there has to be a solution too. Merely 
amending the statute providing for decem-
mercialisation will not suffice. We have to 
find a method by which it is viable economi-
cally for people who wish to set up educa-
tional institutions to run them, and we should 
discourage definitely profits in educational 
institutions. The real question ;s : 'Is educa-
tion a business or is it a service?' That 
question has to be answered. If it is to be a 
business, then let us be honest enough to 
admit it and allow it to be commercialised. If 
not. then let us be firm and make it clear that 
no money can either be diverted or used 
from any educational institution for any pur-
pose other than education because we know 
many a business firm which uses these 
educational inst~u1ions as a source for fi-
nancing-in fad, some of them blithely say 
that is a very good method of not just making 
money only, but also converting what is 
normally called black money to white money. 

Sir, I do not want to take very long, but I 
would only like to submit that under the 
Constitution the Government has the pow-
ers even without a statute, I repeat even 
without a statute, to impose reasonable 
restrictions to ensure that commercialisation 
of education does not take place. it is not 
necessary for you to be empowered with a 
statute to necessarily impose reasonable 
restrictions, there are a series of case laws 
which I am reasonably certain that Prof. 
Menon must be familiar with. 

Mr. Chairman, Sir, 40 per cent of the 
schools, according to the han .. Minister, are 
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run on private basis. I think the percentage 
is little on the lesser side and I am reasonably 
certain that it must be much higher if one took 
proper statistics of unregistered. irregular 
schools that are run throughout the country. 
But the issue is: Is nationalisation of educa-
tion easily done as ~ is said? It is my 
personal opinion that though it woulcf be an 
ideal situation, we do not have the resources 
to carry it out since 1 A of Article 30 of the 
Constitution ensures that if you take over or 
nationalise an institution belonging to the . 
minorities. you are liable to pay full compen-
sation to the extent that the right is not 
abrogated. That being so, it is going to be 
extremely costly, you would have to pay 
market price for nationalising education, 
almost the Government paying capitation 
fee to get hold of education. We do realise 
the situation, but at the same me we are 
unable to understand the helplessness of 
the Government. We think that the law and 
the Constitution does empower you in no 
uncertain terms, but at least in so far as 
stoppIng in education from becoming a 
business or a commercial activity is con-
cerned-and we are not able to understand 
why the Government at least in the last six 
months, let us not talk about the past history, 
I am reasonably certain that Prof. Menon 
does not indulge in alibi techniques and 
would talk about present circumstances. 
Why, in the last six months, have we not 
been able to grapple with this problem? I do 
agree that time is not sufficient, but the need 
of the hour is that we must tackle this prob-
lem and find a method by which money can 
reach the educational institutions to finance 
essentially their establishment in running but 
a1 the same time, that money does not be-
come a method of buying entry into those 
institutions. Let admission be purel~' on 
merit; let there be a method by which money 
can be collected and let not educational 
institutions become a money' spinners. 

The hon. Chairman is very familiar with 
private education and especially technical 
education, but there has been a lot of politi-
cal vendetta in this field. We have seen 
institutions which do not have the facilities, 
but have substantial political Contacts, get 
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hold of clearances and are able to establish 
institutions. There are those who, even if 
they have technical facilities are denied clear-
ance or cancelled due to malafide reasons. 
There are money instances in my own home 
State where good technical inst~utions have 
lost their right to continue to give technical 
education because they have fallen out w~h 
the Government of the day. I think, it is 
necessary that the A" India Council of Tech-
nical Education realise that technical educa-
tion is a subject that falls within their list and 
not in the list of the State Governments, so 
that there is some justice available to those 
who come forward to genuinely do social 
service and service to the commur.lty. 

Sir. my sharp question would be that, 
when is the Government gOing to announce 
a policy and a programme for de-commer-
cla!ising education? Of course. this pre-
sumes that what the han. Minister said on 
the 26th of March this year IS really the 
official policy of the Government. 

[ Translation] 

SHRI HARISH RAWAT (Almora): Mr. 
Speaker, Sir, this not a question of comer-
cialisation of education alone but also of 
developing the head and heart along a par-
ticular orientation. At present, even a com-
mon man feels guilty if his child goes to a 
Government school. Hefee!s that he is unable 
to perform his duty towards hiS child. If you 
look at Delhi. every one. be it a business man 
or a Government servant, wants to get his 
ward admitted to a public school by hook or 
by crook. This is so because every one 
wants that his child should get best educa-
tion, be ahead of other people and have a 
secure future. The reason therefor is that on 
the one hand, we allow private schools t9 
function in the name of public schools and on 
the other, we have allowed the standard of 
Government schools to fall day-by-day. Had 
it not been so, then perhaps there wolJld not 
have been so much craze for public schools. 
I have observed that the children studying in 
Public Schools look down upon those study-
ing in Government schools. In the universi-
ties also. we find two streams - one of those 

in Education 

students who have come from the public 
schools and the other of those coming from 
Government schools. The Government 
should have thought over it seriously. When 
the new education policy was being dis-
cussed, there was a proposal by some to 
nationalize the education. There should be 
uniformity in the education system. I think 
that the minority institutions which have come 
up either due to the constitutional provision 
or in the name of preserving the rights of 
minorities do not appear to be a happy 
phenomenon. These institutions are minting 
money in the name of education. They think 
that they are superior to others. The Govern-
ment should adopt some short-cut in this 
respect. They had said that they would set-
up the Navodaya Vidyalayas to meet this 
challenge and open more and more central 
schools also. But. this Government has 
created confusion by saying that new Na-
vodaya Vidyalayas would not be opened. 

I would like to ask Han. Minister as to 
what steps have been taken up to bridge the 
gap of educational standard between Pri-
mary, middle or jUnior level Government 
schools and public schools. Contrary to my 
eXp9ctations. the Hon. Prime Minister saId 
nothing In this regard while enunciating the 
various policy matters regarding the burning 
issues. And the same was done by Hon. 
Minister of State. As far as technical schools. 
efthermedicalorengineering, areconcemed, 
the situation is even more serious_ There, on 
one hand a student getting 90% marks is 
often denied the admission and one has to 
try hard for his admission, and on the other, 
a student with just 50% marks gets admis-
sion by giving Rs. 40-50 thousands as capi-
tation fee or donation or building fund. Thus, 
a person who got 85-90% marks and burn 
mid-night-oil, would not become an engineer 
or a technocrat and thus, nation would be 
deprived of the benefit of his talent. while on 
the other hand, a person with 50 or 55% 
marks becomes a diploma holder or a tech-
nocrat as his father had the means to pay Rs. 
50 thousand or Rs. on lakh as capitation fee 
or donation. Therefore, I would like to say 
that such commercial institutions must be 
banned as nothing good can be expected of 
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them. Very often they have been branded as 
degree sellers by the newspapers. They 
give the degrees by taking money after one 
or two yeas of enrolment. None knows how 
these degrees have been getting recogni-
tion by Medical Education Board or Central 
Technical Education Board. After all, recog-
nition is in our hand an we can regulate at 
least this thing. But, I am afraid that a policy 
of compromise is being followed in this re-
gard. 

Mr. Hon. Minister, at least this situation 
can be controlled. but no such attempt seems 
to be in sight. Mr. Speaker. Sir. through you, 
I wouki Hke to request Han. Minister to think 
in terms of taking certain measures through 
which the persons who play with our educa-
tion system and pollute our socio-cultural life 
may be brought to book. The so-calle·d 
public schools and commercial institutions 
run by private people should be closed down. 
Even if you cannot nationalize the small 
public schools being run by the minorrties 
you can certainly think in terms of natIonaliz-
ing those engineering and medical colleges 
which are being run by some organisations. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGy AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATfON IN THE 
MINSITRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): 
Han. Chairman. first of all I would like to 
thank the hon. Member Shri Y.S. Mahajan 
for raising what I believe is a very important 
question also thank all the ho~. Members 
who have spoken because essentially at the 
outset I would like to state that I am in 
agreement with what they have said. Shri 
P.R. Kumaramangalam raised some very 
basic questions while speaking when h~ 
said that we have got to a situation today 
where money ;s afr that matters and that is 
the situation which is developing. 

If t may s2W so, that IS not just in the 
f 
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education system. It is the value system of 
society where we give so much importance 
to money and where all the other values 
which we talk about are given secondary 
importance. We have to go back to the value 
systems which did inspire our freedom 
struggle and personified by persons such as 
the Father of our Nation, Mahatma Gandhi, 
and when value systems in society are of 
that type, they wilt permeate education also. 
This is not an alibi because education is the 
motivating force for creating value systems. 
I fully accept it. I would also like to reconfirm 
what I have said because the hon. Member 
Shri P. R. Kum ramangalam had asked and in 
tact he said that I have categorically said that 
this Government is opposed to commerciali-
sation of education. I would like to reconfirm 
that statement. That is true and every step 
will be taken to ensure that we do not have 
commercialisation in education. What does 
one mean by the word commercialisation of 
education? It essentially means that one 
does not use it as one runs business, indus-
try or commerce in order to make profit for 
oneself and for other purposes. It is really 
meant to be operated as a system which is a 
service, a facility which promotes education 
and provides it to the students. That is what 
one has to ensure. The basic aspects of it 
relate to many sectors and indeed the hon. 
Member Shri Y. S. Mahajan while raising 
this, has referred to aspects of science, 
commerce, technical educatiof"l. examina-
tions and the whole gamut of areas relating 
to education. (Interruptions) I will come to 
the subject of teachers also. 

If I may first, before going to more general 
questions, mentions these in turn, first of all 
hon. Members know, colleges which relate 
to general education, which cover science 
and commerce, apart from arts and humani-
ties, are established by private manage-
ments. They are established by societies 
and Trusts as also by Government. As far as 
these are concerned, they essentially come 
within the purview of the University Grants 
Commission. The University Grants Com-
mission has also -through the Act of 1956 
amended in 1984 - got powers to make 
regulations in respect of fees to be charged. 
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That is the basic power it has got with regard 
to colleges. Of course, admission policy is 
laid down by the concerned affilitaing Uni-
versity and the University has also got the 
powers with respect to 1he fees. But if I say 
so. if you look at these types of colleges, we 
are not really dealing w~h the basic problem 
of capitation fees, of donations and the like. 
When one talks of those aspects it is really in 
the area of technical education, engineering, 
medical and teachers education as also in 
the so-called school system, the private and 
the public school system. That is where we 
are rally dealing WIth these aspects of com-
mercialisation. 

SHRI P.R. KUMARAMANGALAM (Sa-
lem) : If the han. Minister doesn't mind, I 
would like to say that it has reached even the 
Arts Colleges. 

PROF. M.G.K. MENON: As I had been 
mentioning, rt may be anywhere. Then, we 
have to look at the magnttude of the problem. 
CertaInly It is there In every area. But in terms 
of real magnitudes what worries one are the 
EngIneering Colleges, Medical Colleges, 
Teachers TraIning schools, prIvate and public 
schools, examInatIons systems. These are 
the areas where ~ we have curbed the major 
loopholes, I thInk one would have essentIally 
cleaned the system. 

MR. CHAIRMAN: Convents are charg-
Ing very heavy fees. Convents are charging 
As. 5,000/- per year for even LKG and UKG 
level. 

PROF. M.G.K. MENON: I will come to 
that. That is exactly the poInt which I was 
mentIoning about schools. They are part of 
the school system -convents, private schools, 
~bllC schools and varrous types of schools. 
If I may say so, nght from nursery level ~ IS 
going up to the 12th class. After that we are 
moving mto college. 

SHRI Y.S. MAHAJAN: It starts even at 
the primary state itself 

PROF. M.G.K. MENON: Yes, certainly. 
saId it starts from kindergarten, from the 
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nursery stage itself. As far as technical 
education is concerned there has been a 
very serious situation in the following way.' 
First, there has been a mushrooming in the 
growth of a large number of institutions, HI-
equipped with '/ery poor teaching facilities 
and so on. This has been a source of worry. 
This was there in the early part of the last 
decade. It is essentially because of this I 
would like to remind the han. Members that 
the All India Council for Technical Education 
Act, 1987 was passed. Let me make one 
general point. When I meotioned thatthis Act 
was passed, in an aspect such as education. 
we are not really talking of that Government 
or this Government. We are really talking 01 
something where we are concerned with the 
future of our country, with our children, with 
our capabil~ies. It is something on which we 
all come together. Of course, there may be 
some difference of opinion in the detailed 
manner of doing things. But with regard to 
the basic philosophy of value systems and 
how will we proceed, I think we all stand 
together. 

The All India Council for Technical Edu-
cation Act was passed, essentially in 1987. 
It has certain powers and hose powers are 
exercised. I would like to mention certain 
things to han. Members. Shri Kumaraman-
galam mentIOned about the facts that there 
are technical inst~utions set up by well-
meaning people but they have not been 
given recognition or recognition is taken 
away. The All India Council for Technical 
Education is meant to deal with the problem 
on an objective basis by sending expert 
visiting Committees and to arrive at judge-
ment in this matter. In fact it has already 
formulated methods. There are the regIonal 
structures North, West, South and the East. 

MR. CHAIRMAN: Regions will not help. 
When you are having so much powers, you 
have to have more number of centers. Also, 
you are sending the same person, who has 
given permission to start the institution, to 
inspect such an institutions. You will not get 
a fair report. 

PROF. M.G.K. MENON: I know your 
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views in this matter. I fully agree with you that 
as a general principle we have to ensure 
objectivity of the visiting teams in every sense 
of the word-objectivity not only in practice but 
to be seen to be objective by those who are 
being inspected and so on. So, it must be 
seen and I think. we will ensure it. I assure 
youthatthis wilfbe done. Butthepowersthat 
exist with them are: first a technical institu-
tions is to be recognised only ~ it follows 
guidelines 10r admission and tuition fees. 
"Aecognition to defaulters can be revoked. It 
has the power to inspect and cause inspec-
tion etc. and the Board of Assessment which 
recognises this qualification to recruitment 
can revoke the recognition in case the viola-
tion of the Act is seen." Therefore, the AII-
India Council of Technical Education Act of 
~ 986 was meant precisely to ensure that we 
did not have the mushrooming of large 
number of technical institutions in the areas 
of engineering ... (Interruptions) 

[Translation] 

SHAt HARISH RAWAT: ThIS act has 
been inforce for a long time and yet no 
institution, which violated this act, has even 
been identified, not to say of revoking its 
recognition. 

[English] 

PROF. M.G.K. MENON: Certainly, Sir. 
There have been institut40ns which are not 
recognised now and which have had to be 
close down. One can go into that detail. But 
I would also like to tell you that it you are 
asking for a big list of this, this was only 
passed in 1986. 

MR. CHAIRMAN: It is only a child now. 

SHRJ HARlSH RAWAT : It has the pow-
ers? 

fAR. CHAIRMAN: What can a child do 
with the powers? 

PROF. M.G.K. MENON: It is still in the 
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process, from the viewpoint of details, of 
finalising the norms of tu~ion and other fees. 
I can certainly assure you through the hon. 
Chairman that this is is being exped~ed so 
that the All-India Council can make full use of 
the powers available to it to ensure that 
institutions which have mushroomed in large 
numbers are not allowed to function that wa~ 
unless they have the facilities. This is th6-
basic feature. 

As far as medical education is concerned, 
I think. Shri Kumaramangalam has referred 
to the Indian Medical Council (Amendment) 
Bill, 1987. Now that is going through the 
process and we will certainly come before 
the House and it will be discussed in detail. 
But basically, Section 10(8) of that Act pro-
poses: 

"Provides prohibition of collection of 
capitation fees donations and the like." 

Whoever contravenes this Section 10(B) 
- of course. it has been passed by the House. 
and I am just sharing the views - shall be· 
punishable with imprisonment for a term 
which shall not be less than three years, 
which may extend to seven years and fine 
which can extend up to Rs. 50,000. We can 
change this figure. But basically, it amounts 
to meaningful punishment. These are the 
two aspects as far as major areas of techni-
cal education and medical education are 
concerned. 

Let me just also come to the teacher 
education. There has been mushroom growth 
of sub-standard institutiCins often with mal-
practices. And furthermore, there has been 
this practice of giving the degree of Bachelor 
of Education, B.Ed. through the so-called 
correspondence courses. And what has reaU¥ 
been done from the viewpoint of changing 
this \s to estab\ish what are ca\led District 
Institutes of Education and Training (DIET). 
And the question is of the pre-condit\ons 10r 
grant of central assistance for setting up 
these institutions, namely I the State Govern-
ment should first identify and phase out the 
existing teacher education institutions which 
are sub-standard or engaged in maJprac-
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tices. This responsibility has been given to 
the State Government because it is based 
on the Central assistance. As a resutt of this. 
already 170 elementary teachers' education 
institutiolls"have been closed down in Ma-
harashtra. I am very glad the han. Member 
who introduced this subject Shri Mahajan 
spoke about the situation in Maharashtra 
with which he is very much familiar with He 
said abut the whole question of copying and 
so on as a congnisable offence and where if 
students are caught. then they can essen-
tially be debarred etc. This should be en-
larged In terms of application in other States 
also. I can also pOint out that the State of 
Karnataka did not take any measures in thiS 
regard and the Central assistance has been 
withheld for that reason for not setting up the 
DIETs because they are not really serious 
about thiS matter. 

Now coming to the corresponderce 
courses, certainly. the Government IS op-
posed to the first degree In teac~er educa-
tion being offered through correspondence . 

..... This IS going to be pursued further so that 
one does not have teachers who really are 
not qualified meaningfully to get a B.Ed. 
degree. The basic question of school educa-
tion, right from the tiny-tots that is from 
nursery class upto class-12 has been re-
ferred to from the view point of the so called 
public schools. convent schools, private 
schools and the like. I would like to very 
broadly indicate that if one was thinking of 
taking over all these schools by the Govern-
ment, the estimated figures are Rs. 500 
crores or As. 800 crores: it is very expensive. 

The important questions here are, were 
have children who have to be given educa-
tion. We must give it meaningfully without 
any frills attached to It. It would be good, 
meaningful education. The Government 
should and can provide this. H there are 
private schools which are W\\I\n9 and wishing 
to do this, as the hon. Member Shri 
,Kumaramangalam mentioned that there are 
social s~rvice organisations and the like and 
whatever they take through education they 
put back into education, that is not commer-
cialisation. What is commercialisation is, if it 

is meant to do all the other things of profit, 
siphoning it into business and industry and 
soon. 

Here I would like to give some numbers 
which we must keep in mind when we talk of 
what the education costs. Primary school 
education. from rough estimates, costs you 
per year of the order of As. 200 to As. 300; 
secondary school education about Rs. 1300 
per year; higher secondary school education 
about As. 6500 per year. Then when you get 
into technical education like medical. engi-
neering etc. it is highly vaned. But, for the 
under-graduate stage. it is between Rs. 
25000 to Rs 50000 a year. At levels like IITs 
and IIMs, you go to the extent of a lakh of 
rupees per year. These are expensIve. The 
question is, how does one essenlia:ly en-
sure that this money in some sense comes 
from all those who benefit from it. 

MR. CHAIAMAN : In Karnataka they are 
charging Rs_ 60000 as fees in the medical 
colleges annually. They have made it a law. 
for the outside students. It is somewhat 
different in the case of local students. But 
whoever comes from outside to joi n the self-
financial medical colleges is charged like 
this. 11 is a costly thing. Are you goingtotake 
any action on them? Is it not commercialisa-
tion? 

PROF. M.G.K. MENON: As I mentioned, 
as soon as the Indian Medical Council Act 
and so on come into existence and they 
frame the guidelines and evaluate the actual 
cost involved, then one can go into it and say 
whether it is meaningful or not. But as it 
stands today, in terms of the facilities pro-
vided - if you look at the liT or the 11M the cost 
per students runs Into high figures in terms of 
what the teacher-student ration is; for: for 
example in an liT you have a very large 
faculty compared to the number of students 
and that \s true 01 HMs also: when you get 
into medical education the hospital facilities 
are attached: it is a diHerent question whether 
the public hospitals are attached to it or the 
private hospitals are attached to it which also 
mus1 be paid for-some structure will have to 
evaluate the costs involved and then what 
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you charge shouid be related essentially to 
those costs and not for profiteering. That is 
whAt we have to ensure. 

I only wanted to give you the figures on a 
broad basis because these illustrate the high 
cost of education. 

The question is where does the money 
come from. Shri Mahajan did make a very 
Important point and I am glad the ho~. 

Member made i1 and this must be certainly 
taken note of on how we are to charge the 
students. It is not a question of private or 
public schools. But in Government schools 
also. in Government colleges and Govern-
ment engineering and medical systems how 
do we charge? Should it be for those who 
can afford to pay? And at zero cost which 
means at no cost for the poor in princIple? 

One must take that Into account certainly 
when the National Policy on Education 1986 
is reviewed. ThIS will be looked into as to 
what should be the fee system. ensuring at 
the same time the very basic principle of 
social justice that those who cannot afford 
will receive the amounts required from the 
State. This would be for the disadvanta-
geous sections - whether it is Scheduled 
Castes, Scheduled Tribes and so on and so 
forth: for those who are below the poverty 
line or on basic means cannot afford to have 
it. That should certainly be done. But, on the 
other hand. what we have to ensure is that 
those who can afford to, are not given this. 
That is as far as the basic principle is con-
cerned. 

Then; I would I ike to go back to the school 
education. where I mentioned what the costs 
are. That is why, firstly there is the very high 
cost. what one calls nationaJis.ation. second 
IS the fact that even for those schools, there 
IS a certain cost and if they are recovering 
only that. the same than can be valued. I do 
understand the anxiety of the Members that 
there should b4t a system brought into exis-
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tence within the legal framework of the 
Constitution which is not to prohibit or to 
forbid, go contrary to the provisions of the 
Articles in the Constitution like Article 19,30, 
31 and so on, by which one can regulate the 
manner of their functioning so that they are 
not mushrooming the business profiteering 
structures. That will certainly be looked into 
as far as the review system is concerned. 

I would now briefly point out other as-
pects which are also important, which Shri 
Mahajan raised right at the outset. One is the 
examination and the second relates to the 
whole question of tuition, coaching classes 
and the commercialisation of education in 
that respect. It is certainly true that a very 
large number of coaching centres exist in 
India, the so-called teaching shops, whether 
it is for the entrance examination or for final 
exam ination or for competitive examinations 
and the like. But. at the present moment, 
there is no way of dealing with these institu-
tions as they stand. Part of the reason for it 
is the enormous value we seem to attach to 
the piece of paper as difficult-and what then, 
binds in life in a certain sense. Certainly, I 
think, this is an area which needs to be 
looked into very carefully. But. as far as 
examinations are concerned, there have 
been malpracti'-9s of various types. This is 
not only the reason, though it has grown very 
significantly. The question of examination 
reforms has been underconsideration. Firstly 
we had Indian Universities Commission of 
1902; then the Radhkrishnan Commission; 
the Mudhaliar Commission; and the Kothari 
Commission. Every one of them including 
the National Policy on Education, 1986 re-
fers to this whole matter. Alii would like to 
say is that in some sense, we must change 
the pattern - this has been referred to in the 
debate on the Demands for Grants of the 
Ministry of Human Resource Development-
whereby everything depends on a vast 
amount of knowledge which is conveyed to 
the students which is then judged, in the form 
of a few questions. and that judgment is 
given such a great importance in I~e and 
society and the future career of the chitd. 



961 Half-an-Hour CHAITRA 30,1912 (SAKA) Commercialisation 962 
Discussion 

That automatically leads to corruption. I 
think. we have to change the basIc system 
involved. There are many measures and 
these are being\Sugges1ed, such as continu-
ous comprehensive evaluation, disallowing 
private candidates from public examinatIons, 
putting them into distance education sys-
tem. improving the qual~y of education in the 
schools so that the children do not feel the 
need to go for the private tuition. I would not 
take the time of the House in mentIoning all 
of them in great detail. But these are some 
of the specific measures which have been 
adopted because I do beheve that if we 
adopt some of these measures, the situation 
will change. But as the hon. Member Shri 
Mahajan mentioned, there IS the basic fea-
ture that we must recognise that corruption 
in the examination system, copying and the 
things associated w~h it, threats to Invigila-
tor, Violence and so on must be regarded as 
criminal. Therefore we must take appropri-
ate notice of it in terms of the pUnishment. 
There IS also the question of commercialisa-
tion through private tuition. This has been 
looked at and the University Grants Com-
mission has, in consultation with the All India 
Federation of UniverSIty Teachers' ASSOCia-
tion, formulated a code of profeSSional eth-
ICS for teachers. 

19.00 hrs. 

This has been circulated In February, 
1989. While one cannot say that just haVing 
a code solves the problem, but I do believe 
that two bodies - one, the Universrty Grants 
Commission and the other, representative 
.II-India body relating tothe teachers -coming 
to an agreement on this is a very positive 
measure in this regard. 

I would like to point out· that all the han. 
~embers are well aware of it . that we are 
laced with very basic problems. in education. 
We have a large population. We have a large 
~rowth rate of about 2 per cent per annum. 
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We have a tremendous backlog with regard 
to what we need to do in education. Educa-
tional facilities are way behind the demand. 
H costs money, 1hat means resources. I am 
very happy that all sections of the House in 
the debate on the Demands for Grants for 
the Ministry of Human Resource Develop-
ment did support very strongly the whole 
aspect of increased resources for education 
- up to a figure of 6 per cent, as was men-
tioned, of the net national product or the 
national income. I do hope, at least if that is 
available. one would be able to improve the 
system on a very broad basis. 

What we also have to do is to ensure 
that the system is such that the students can 
do vocational courses, find meaningful and 
creative gainful employment through that, 
don't necessarily all have to go into colleges 
and universities and technical and medICal 
education which tend to be increasing the 
expenses. There are aspects which would 
have to be gone Into. That is why I said, it is 
not so much of what is written in the National 
POlicy on Education, 1986, but what we can 
do about it. Therefore, there must be a 
review of it from the viewpoint of ensuring 
that what is on ground and will be one on the 
ground in the future - we are not just talking 
of the past - will be on the lines which were 
essentially enunciated and menti9ned by 
the Prime Minister in his winding up of the 
debate yesterday that these must lead to 
social justice. Education must be a means to 
reduce the disparities and inequalities and 
we must ensure that we bring up a system by 
not only putting resources into it, but by the 
various punitive measures we can take with 
regard to the faults and with regard to the 
wrong things that are done but also by value 
systems which give education its rightful 
place. I think, it is extremely important for all 
of us, all sedions of the House and those 
who are concerned with the future of this 
country to ensure that education is given its 
rightful place not only in terms of resources 
but also in terms of value systems. And 
everything is ooUo be treated as a means to 
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make money whether it is education itself or 
what education provides, namely. degrees, 
certificates and everything else. 

I do hope that in review of the National 
Policy on Education, 1986. which would be 
conducted, many of these aspects will be 
taken note of. I am very happy to say that J 
am in full agreement with the points made by 
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the hon. Member, Shri Mahajan, when he 
introduced the subject and those who spoke 
after him. All this will be taken note of fully 
well. 

19.04 hr •. 

The LoI< Sabha then adjoumed till Elt_\I~ 
of the Clock on Monday, April 23, 19tbi 
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